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Central Administrative Trlbunal
Principal Bench -

p% TORA 256/99
. . in.

0f 1797 /99
Mew Delhi this theldth day of December, - 1999
Hon ble Smt. Lakshmi swaminathan,; Membér(J)-

I the mafter ot

amarjeet Singh,
S/ ShrivBharfn Fam,

R/o Gali Mo.1,7H. ho-- , -

Main Qaqupur‘ - .

Delhi . S " ' .- dpplicarmt. o
Ve rsus

1. Union of India thio ugh

Secretary.,

Ministry of Communication,
Department of Tmlmcommunlcatlnn
Fanchar Bhawan,

Mew De2lhi.

> rhief General Manager,
Deptt. of Telecom,
Haryana Circle,
pmbala Cantt,
Ambala (Hnrvnna)

3. fheneral Manager,
Dﬁhtt of T@lw-mm
Karnal.

4. Asstt. Engineser (SW Room),
Telephone Exchange,
Karnal -132001.

aub Divl. Dfficer,

Phones (West), Telephone :

Exchangs, Karndlw1«2®®l .. Respondents.
LORDER (By circulation)

Hon ble Smi.. Lakshni Qwaminathan. Moamber ().
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The apblicantb im D& 1797799 has filed Review

Application 256/99 praying for review.of the order cdated

18.8.1999.
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have carefully Ccons
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the Review Application- There is no ~ontention that thera i
an  error apparent  on- the face of the record  and no NSk
grounds  have alan been brought out in the Réview Application
ta bring it within the provi$ions'mf Arder 47 Rule 1 CPC
under which alone the same can lie. The review applicant has
merely  tried o reargue the ;a@@,bringing At the same facts
in  the Rewview &pplication}which having regard to the settled
pmaition‘ of law (See. the judgement of the Supreme Court in

Meera - Bhanja Vs. Nirmala Kumari Choudhury, A&IR 1995 SC Aa55)

cannot be allowed. Accordingly, RA 256/99 is rejected.
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(f:ii::f‘-“ E ' (smt. Lakshmi Swaminathan)
t_,,ﬂw L7 ' C Member ()




